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AT - Hf R Tou o dea w3 H 76 €, ok, Hfd [ER Isuute & |9 8 W § 6
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[Bihar Ordinance No.-04, 2021]

Bihar Technical Service Commission (amendment) Ordinance, 2021

Bihar Technical Service Commission (amendment) Ordinance, 2021
to amend the Bihar Technical Service Commission Act, 2014
(Bihar Act 13, 2014) (as amended time to time)
preamble :-

WHEREAS, The Legislature of the State of Bihar is not in session; AND,
WHEREAS, The Governor of Bihar is satisfied that the circumstances exist which render it
necessary to take immediate action to amend the "Bihar Technical Service Commission
Act, 2014", (Bihar Act 13, 2014) in the manner hereinafter appearing;

NOW THEREFORE, in exercise of the powers conferred by Clause (1) of Article-
213 of Constitution of India, the Governor of Bihar is pleased to promulgate the following
Ordinance:-

1. Short title, extent and commencement - (i) This Ordinance may be called "The
Bihar Technical Service Commission (amendment) Ordinance, 2021".

(i1) It shall extend to the whole of the State of Bihar

(ii1) It shall come in to force from the date of its publication in the official gazette.

2. Amendment in Section-3(ii) of Bihar Technical Service Commission Act, 2014
(Bihar Act 13, 2014) :- In Section-3(ii) of Said Act for the words '"five officers of the
state services appointed by the General Administration Department of the State
Government whose minimum one year of service remain:" the words "five officers of
the State services appointed by the General Administration Department:" shall be
substituted.

3. Amendment in first proviso in Section-4 and addition of one another proviso
in Section-4 of Bihar Technical Service Commission Act, 2014 (Bihar Act 13, 2014):-

(1) First proviso of Section-4 of the Act shall be substituted by the following:-

"provided that, in special circumstances, the tenure of chairman or a member
shall be further that extended for that period as it may be determined by State
Government"

(2) After second proviso of the Section-4 of Act following third Proviso shall be
added:-

"Provided that in the case the post of chairman of the commission is vacant, till

the regular appointment of the chairman, senior member of the commission will
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discharge responsibility of the chairman under the executive order. Calculation of

seniority of the member shall be calculated on the basis of date of joining as a member

of the commission"

4. Amendment in Section-5 of Bihar Technical Service Commission Act, 2014
(Bihar Act 13, 2014):- Section-5 of Said Act shall be substituted as following:-

""S. Age limit of the chairman and members of the commission :-
Tenure as a chairman and member of the commission shall be 3 years or the age of

70 years, whichever is earlier"
Patna PHAGU CHAUHAN,

Dated.-01* October, 2021 Governor of Bihar.
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